am’l?rﬁsﬁ YL WA
IEGAICEIRG OB EAEI R E ARl
PlegTqR

Amol Yedge ias.

Collector & District Magistrate

Kolhapur

GOVERNMENT OF MAHARASHTRA

Tel : 0231-2654811 (Off.)
0231-2656006 (Resi.)

Mobile : 9503731693

Email : collector.kolhapur@maharashtra.gov.in
collectorkolhapur@gmail.com

Outward No. MPCB/RO/KOP/250710-FTS-0140 Date - 10/07/2025

To,
Hon’ble National Green Tribunal,

Western Zone Bench,
Pune (WZ).

Sub.:- Action Taken Report of Joint Committee as per Hon’ble NGT Order
dated 29.04.2025 in the matter of NGT OA No. 85/2024 filed by
Kedar Dattatray Gurav Vs. M/s. Ichalkaranji Agro Foods & Ors.

Ref:- 1. Hon’ble NGT has passed order dated 29.04.2025.
2. Order for constitution of Joint committee dtd. 10.06.2025.
3. Report of Joint committee visit on 18.06.2025.

Hon’ble Sir,

With reference to subject mentioned above and as directed by Hon’ble NGT
on 29.04.2025 in matter OA. 85/2024 filed by Kedar Dattatray Gurav Vs. M/s. Ichalkaranji
Agro Foods & Ors, | am submitting herewith the report of Joint Committee constituted by

this office as per order dated 10.06.2025 for your kind perusal, please.

Yours Sincerely,

( Alﬁ;dge 1AS. )

District Collector &
District Magistrate, Kolhapur,

Copy to:-
1. Regional Officer, M. P. C. Board, Kolhapur.
2. District Administrative Officer, Representative of District Collector, Kolhapur.

3. Medical Health Officer, Representative of Ichalkaranji Municipal Corporation,
Ichalkaraniji, Dist. Kolhapur.

4. Sub-Regional Officer, M. P. C. Board, Kolhapur.

“Save Water, Save Planet”

TS HeH Wwodl Bl AR
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REPORT OF JOINT COMMITTEE
IN COMPLIANCE WITH ORDER DATED 29/04/2025 OF
HON’BLE NGT IN THE MATTER-
OA NO. 85 OF 2024 (WZ)

(KEDAR DATTATRAY GURAYV V/S. ICHALKARANJI AGRO FOODS AND OTHERS)

RELATED TO POLLUTION CAUSED BY THE
ICHALKARANJI AGRO FOODS (SLAUGHTERHOUSE),
AT ICHALKARANJI, TAL. HATKANAGLE, DIST.
KOLHAPUR

FOR SUBMISSION TO
HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE
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JOINT INSPECTION OF M/s. ICHALKARANJI AGRO FOODS (SALUGHTER
HOSUE), R.S. NO. 613, SITE NO. 115, NEAR SHANT HOTE, THORAT CHOWK,
ICHALKARANJI, TAL. HATAKANGLE, DIST. KOLHAPUR IN COMPLIACNE OF
ORDER OF HON’BLE NGT (WESTERN ZONE) PUNE DATED 29-04-2025 IN THE
MATTER OF ORIGIONAL APPLICATION NO. 85/2024 (KEDAR DATTATRAY
GURAY V/S. ICHALKARANJI AGRO FOODS AND OTHERS)

1.0 BACKGROUND

In the matter of Original Application No. 85/2024 (KEDAR DATTATRAY GURAV

V/S. ICHALKARANJI AGRO FOODS AND OTHERS) Hon’ble NGT Western

Bench has issued an order dated 29-04-2025 and part of order read as.
“Looking to the fact that there is report of respondent No.4 — MPCB, which is filed in
the case in hand, we deem it appropriate to constitute a Joint Committee to find out as
to whether pollution has been committed by respondent No.l as is being stated by
respondent No.4 — MPCB and [NPJ] Page 3 of 3 the period of violation made in the
area concerned. The Joint Committee shall consist one member each of respondent
No. 2 - Ichalkaranji Municipal Corporation, respondent No. 3 - District Collector,
Kolhapur and respondent No. 4 - Maharashtra Pollution Control Board, and the
District Collector, Kolhapur shall be the nodal agency. The Joint Committee shall
visil the site in question afier informing the date and time to respondent No.I and the
applicant and submit its report to this Tribunal. The report of the Joint Committee
shall be submitted before us by the District Collector, Kolhapur within one month

from the date of uploading of this order”

1.1 About the Unit —

The slaughter house is operating in the Name of M/s. Ichalkaranji Agro Foods at R.S.
No. 613, Site No. 115, Shanti Nagar, Near Shanti Hotel, Thorat Chowk, Ichalkaranji, Tal.
Hatkanagle, Dist. Kolhapur and has obtained consent to operate from the MPC Board
which is valid up to 31.10.2027 for Slaughtering of Buffalo's ( Large Animal-190
nos/day) Total live Weight Killed per day 66.50 MT/day (TLWK) and Slaughtering of
Sheep & Goats ( Small Animals - 50 Nos/day) Total live Weight Killed per day 2.0
MT/day (TLWK).
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2.0 Visit of the Joint Committee

As from the side of respondent No.1, it has been specifically stated by the learned
counsel that there was no pollution caused by respondent No.1 and entire responsibility of
alleged pollution has been cast upon respondent No.l — industry. Hence, the amount of
EDC proposed to be levied should be set aside. Hence Hon’ble NGT has directed to
constitute the Joint committee for visit to find out as to whether pollution has been

committed by respondent No. 1.

Accordingly, District Collector has constituted Joint Committee vide letter dtd.
10.06.2025 and the Joint committee of following officials (copy of the said Joint

Committee constituted is enclosed)

e Shri. Nagendra Mutakekar, District Administrative Officer, as a Representative of
District Collector, Kolhapur respondent No. 3

e Shri. Sunildatta Sangewar, Medical Health Officer, as a Representative
Ichalkaranji Municipal Corporation respondent No. 2

e Shri. V.V, Killedar, I/c. Sub Regional Officer, AS a representative of Maharashtra
Pollution Control Board, Kolhapur respondent No. 4

As directed by Hon’ble NGT the Joint committee visit schedule was informed through

mail to the respondent No. 1 & applicant (copy of the said mail is enclosed). The Joint

committee has carried out Inspection of M/s. Ichalkaranji Agro Foods at R.S. No. 613,

Site No. 115, Shanti Nagar, Near Shanti Hotel, Thorat Chowk, Ichalkaranji, Tal.

Hatkanagle, Dist. Kolhapur & surroundings on 18-06-2025 at the time of visit Latif M.

Gaiban, Partner, Ichalkaranji Agro Foods was present but applicant Shri Kedar Dattatray

Gurav was not present at site during the Joint Committee visit. During the visit of Joint

Committee following observations are made.

1. At the time of visit unit was not in operation, as informed by industry representative
the unit is not in operation due to non-availability of the livestock. Also they informed
that they are receiving averagely 50 to 60 animals and operations of the slaughter
house is not regular due to non availability of raw material. (They have submitted the
records of Daily Antemortem Examination Report for last five months)

2. Committee visited all the facilities provided for the Slaughtering activity such as
Antemortem Inspection area, Holding Area, Halal, Processing including separation of

Skin and Horn and offal’s (Rumen, Tribes, Intestine, Omasum, etc).
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. Committee visited to the ETP which is of capacity 60 CMD consisting of Primary,
secondary and Filtration treatment as Duel media filter, Treated Water Storage Tank,
Sludge Drying Beds.

. At the time of visit ETP found in operation i.e. Aeration system and recirculation of
effluent is found in operation. No effluent generation and disposal found due to non-
operation of Slaughtering activity.

. Industry has provided 8 acres of agricultural land opposite side of the Nalla for
disposal of treated effluent. During the visit Sugar Cane crop is observed at said
agriculture land. As informed by representative they are disposing the treated effluent
through close pipeline in the said agriculture land. Committee has verified the closed
pipeline for treated effluent disposal.

. Representative informed the Solid waste generated Type-1 (Vegetable matter such as
Rumen, Stomach, intestine contents dungs & agriculture residue) is disposing through
closed Tractor Trolleys to own Agricultural land at Kondigre, Tal. Shirol for
composting purpose. Type-2 (Animal matter such as inedible offal’s, tissues etc.) is
disposed to M/s. Maharashtra Food Processing Phaltan, Dist- Satara and they have
submitted the letter regarding the same (copy enclosed).

. As per earlier MPCB visit to M/s. Ichalkaranji Agro Foods dtd. 11.04.2023 the non-
compliances were noticed such as poor operation of the ETP and arrangement for
discharge of effluent into nalla located backside of unit. During the visit of Committee
ETP found operational, and observed that they have Closed the discharge arrangement
to nalla permanently. During the visit no any discharge of effluent observed in to
nalla.

Also in the earlier visit of the MPCB dtd. 11.04.2023 and Ichalkaranji Municipal
Corporation letter dtd. 28.08.2023 discharge of the effluent from the Skin cleaning,
washing activity from the premises of the M/s. Gamma Enterprises was observed.
During the visit of Joint Committee industry representative informed that they have
only skin storage activity at the same place and Now they have provided Collection
tank with arrangement of pumping the leachate to their existing ETP at M/s.
Ichalkaranji Agro Foods through closed pipeline, which is verified by Joint
Committee. i

. Also they have separated the storm water by the provision of open Drain channel at
the entrance of the storage premises at M/s. Gamma Enterprises and same is diverted
to the Nalla.
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10. Earlier Gamma Enterprises the sister company of the Ichalkaranji Agro Foods was
engaged in the oil Extraction from the Animal Bones. During the visit Committee
observed that, said activity was not in operation and as informed by industry
representative the said activity was not in operation since 2018-2019.

11. It was observed that they have blocked the pipe holes in the wall with cement

concreate in the premises of M/s. Gamma Enterprises.

Some photographs of the Joint committee visit is as follows;

g

6 o
16.69445259N 74. 46775834!?
M1°E

Vikash Nagar
lchaikaranp




159

}

Purie Divisioh

“iMahafashtra

Altitude468.8m

' -Speed!00km/n
ichalkerani Agro Foods, Slaughter-Holse
Index-ntrmber: 1649

3.0 Conclusion:-

Joint Committee gone through the documents produced by the Industry M/s.
Ichalkaranji Agro Foods, Maharashtra Pollution Control Board and Ichalkaranji

Municipal Corporation and observed that MPCB mentioned First evidence of the non-

5
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compliance regarding the poor operation and maintenance of the ETP and disposal of the
effluent into nalla on 11.04.2023. In connection to the observed noncompliance MPCB
has issued Proposed direction on 12.05.2023 and on the basis of compliance report
submitted MPCB has visited dtd. 29.02.2024 and observed that industry has complied
with the directions, i.e. duration of the non-compliance 324 days. MPCB has also
forfeited Bank Guarantee of Rs. 2.5 Lakhs against the noncompliance observed. At the
time of Joint Committee visit it was observed that Industry has upgraded the ETP and
stopped discharge of effluent into nalla by taking corrective measures as per directions

and at present there is no any discharge of effluent outside the plant premises.

(Shfi. V.V. Killedar,) (Shri. Sunj a Sangewar,) (Shri. Nagendra Mutakekar,)

I/c. Sub Regional Officer, = Medical Health Officer, as a District Administrative
AS a representative of Representative Ichalkaranji ~ Officer, as a Representative
Maharashtra Pollution Municipal Corporation of District Collector,

Control Board, Kolhapur Kolhapur
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Attachments
Sr. Details Page Nos.
No.
1 Order of constitution of the Joint Committee dtd. 8-9
10.06.2025
2 | Letter to committee members for order 10
communication
3 | Email send to Applicant and Respondent 1 for 11
intimation of the visit
4 | Site visit Report of the Joint committee 12-15
S | Documents submitted by the Respondent No. 1 during 16-40
the Joint Visit
6 | Documents verified by the committee 41-68




MAHARASHTRA POLI:'(ﬁ%)N CONTROL BOARD
REGIONAL OFFICE, KOLHAPUR.

Tel. No. (0231) 2652952, 2660448 Forees ety Udyog Bhavan,
Fax No. (0231) 2652952. %{. Near Collector Office, Kolhapur.
Email:rokolhapur@mpcb.gov.in s 416 003.
-
No.MPCB/RO/KOP/0302-/ 2025 Date: 10|06 leces—

OFFICE ORDER NO. of 2025

Sub: Constitution of Committee in compliance of the order of the Hon’ble
NGT dtd. 29.04.2025 O.A. No. 85/2024 of filled by Kedar Dattatray
Gurav Vs. M/s. Ichalkaranji Agro Foods & Ors.

Ref: Hon'ble NGT dtd. 29.04.2025 O.A. No. 85/2024 filled by Kedar
Dattatray Gurav Vs. M/s. Ichalkaranji Agro Foods & Ors.

.........................................................................................................

We refer to order dated 29.04.2025 passed by Hon'ble National Green Tribunal (NGT)
in the matter of O.A. No. 85/2024 of filled by Kedar Dattatray Gurav Vs. M/s.
Ichalkaranji Agro Foods & Ors. The matter is about violation of environmental norms
by M/s. Ichalkaranji Agro Foods (Slaughter House), Ichalkanaji. MPC Board had
submitted affidavit for the EDC calculation considering the non compliance period from
11.04.2023 to 29.02.2024 i.e. 324 days total EDC calculated of Rs. 64,80,000/-. But
respondent no. 1 has submitted that there was no pollution caused by respondent No.
1, hence the amount of EDC proposed to be levied should be set aside. Upon this
Hon'ble NGT has directed to constitute a Joint committee consist one member each
of respondent No. 2 - Ichalkanranji Municipal Corporation, respondent No. 3 — District
Collector, Kolhapur and respondent No. 4 — Maharashtra Pollution Control Board.
(copy of the order dtd. 29.04.2025 is enclosed herewith)

In order to comply with the above Joint Committee has been constituted,
consisting of the following members.

1. Shri. Nagendra Mutakekar, District Administrative Officer - Chairman
Representative of District Collector, Kolhapur

2. Shri. Sunildatta Sangewar, Medical Health Officer - Member
Representative Ichalkaranji Municipal Corporation

3. Shri. V.V. Killedar, I/c. Sub Regional Officer, - Member
Maharashtra Pollution Control Board, Kolhapur

TERM OF REFERENCE FOR THE JOINT COMMITTEE ARE AS UNDER —

1. The committee shall visit The Ichalkaranji Agro Foods (Slaughter House),
Ichalakaniji after informing the date and time to respondent No.1 and applicant.

2. The Joint committee shall submit its report to Hon’ble NGT through District
Collector.
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The Committee may give its report to the Tribunal by e-mail at ngt-pune@gov.in
preferably in the form of searchable PDF/ OCR Support PDF and not in the form of
Image PDF.

Residential Deputy Collector,
Approval by District Collector And Additional District Magistrate,
Kolhapur

Copy for necessary action to :-
1. Shri. Nagendra Mutakekar, District Administrative Officer, Representative of
District Collector, Kolhapur.
2. Shri. Sunildatta Sangewar, Medical Health Officer, Representative Ichalkaranji
Municipal Corporation, Ichalkaranji, Dist. Kolhapur
3. Shri. V.V. Killedar, l/c. Sub Regional Officer, MPC Board, Kolhapur

Copy for information and necessary action to-

Regional Officer, MPCB, Kolhapur.

JD(APC), MPCB, Mumbai.

Law Officer, (P & Divn-l), MPCB, Mumbai.

SRO, Kolhapur- They are directed to co-ordinate with the committee members
and organize committee visit at the earliest & ensure compliance.

hON=



MAHARASHTRA POLL%’@[%N CONTROL BOARD
Sub-REGIONAL OFFICE, KOLHAPUR.

Tel. No. (0231) 2652952, 2660448 —— Udyog Bhavan,
Fax No. (0231) 2652952. % Near Collector Office, Kolhapur.
Email:srokolhapur@mpcb.gov.in e 416 003.
T
No.MPCB/SRO/KOP/ ©0OL7/2025 Date: 13]0f [Lo2s—

1. Shri. Nagendra Mutakekar,
District Administrative Officer,
Representative of District Collector, Kolhapur
2. Shri. Sunildatta Sangewar,
Medical Health Officer,
Representative Ichalkaranji Municipal Corporation

Sub: Visit of Joint Committee in compliance of the order of the Hon'ble
NGT dtd. 29.04.2025 O.A. No. 85/2024 of filled by Kedar Dattatray
Gurav Vs. M/s. Ichalkaranji Agro Foods & Ors.

Ref: 1. Hon'ble NGT dtd. 29.04.2025 O.A. No. 85/2024 filled by Kedar
Dattatray Gurav Vs. M/s. Ichalkaranji Agro Foods & Ors.
2. Office Order No. 01/2025 vide letter dtd. MPCB/RO/KOP/0302/2025 dtd.
10.06.2025 for constitution of Joint Committee.

With reference to above referred order dated 29.04.2025 passed by Hon'ble National
Green Tribunal (NGT) in the matter of O.A. No. 85/2024 of filled by Kedar Dattatray Gurav Vs.
M/s. Ichalkaranji Agro Foods & Ors. The matter is about violation of environmental norms by
M/s. Ichalkaranji Agro Foods (Slaughter House), Ichalkanaiji. Accordingly Residential deputy
has issued Office order for constitution of Joint committee copy of the same is attached
herewith along with the order passed by Hon'ble National Green Tribunal (NGT) in the matter
of O.A. No. 85/2024 dated 29.04.2025.

As per the above referred Office order being a Joint Committee Member you are
requested to remain present on Wednesday dtd. 18.06.2025 at 10:00 am to M/s. Ichalkaraniji
Agro Foods (Salughter Hosue), R.S. No. 613, Site No. 115, Near Shant Hote, Thorat Chowk,
Ichalkaranji, Tal. Hatakangle, Dist. Kolhapur for Joint Visit.

Yours Faithfully,

Enclosed:-
Hon'ble NGT order dtd. 29.04.2025
& Joint Committee office order. (V. Killedar),
I/c. Sub Regional Officer,
MPC Board, Kolhapur

Copy for information and necessary action to-
1. The District Collector, Kolhapur
2. Regional Officer, MPCB, Kolhapur.
3. JD(APC), MPCB, Mumbai.
4. Law Officer, (P & Divn-l), MPCB, Mumbai.

O
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Visit of Joint Committee in compliance of the order of the Hon'ble NGT dtd. 29.04.2025 O.A. No.
85/2024 of filled by Kedar Dattatray Gurav Vs. M/s. Ichalkaranji Agro Foods & Ors

From SRO Kclhapur <srokolhapur@mpcb.gov.in>
Date Mon 2025-06-16 17:44

To ichalkaranjiagrofood@yahoo.com <ichalkaranjiagrofood@yahoo.com>; kedargurav1177@gmail.com
<kedargurav1177@gmail.com>
Cc RO Kolhapur <rokolhapur@mpcb.gov.in>; District Administrativ... <daokolhapur@gmail.com>; AR

fquTT, SaddhSl HEFRUTII®] <imc22.aarogya@gmail.com>; Ravindra Andhale <jdair@mpcb.gov.in>;
Smita Madhav Khatavkar <lo1@mpch.gov.in>

As per Hon'ble NGT order dtd. 29.04.2025 O.A. in matter No. 85/2024 of filled by Kedar Dattatray
Gurav Vs. M/s. Ichalkaranji Agro Foods & Ors. Joint Committee visit is scheduled on Wednesday
dtd. 18.06.2025 at. 10:00 am.

As the applicant Shri. Kedar Gurav and Respondent No. 1- M/s. Ichalkaranji Agro Foods Ltd you are requested to
remain present on Wednesday dtd. 18.06.2025 at 10:00 am to M/s. Ichalkaranji Agro Foods (Slaughter House),

R.S. No. 613, Site No. 115, Near Shant Hote, Thorat Chowk, Ichalkaranji, Tal. Hatakangale, Dist. Kolhapur for
Joint Visit.

This is submitted for your information and further needful, please.

With Regards
Sub Regional Office, Kolhapur,
Maharashtra Pollution Control Board.

A SAVE A TREE.. PLEASE PRINT THIS E-MAIL ONLY IF NECESSARY

Y
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Joint Committee Visit Report

Name of Unit:-

Products:-

Date of Visit
Consent :-

Officials Preasent:-

M/s. Ichalkaranji Agro Foods at R.S. No. 613, Site No. 115,

Shanti Nagar, Near Shanti Hotel, Thorat Chowk, Ichalkaraniji,

Tal. Hatkanagle, Dist. Kolhapur

1. Slaughtering of Buffalo's ( Large Animal-190 nos/day) Total
live Weight Killed per day 66.50 MT/day (TLWK).

2. Slaughtering of Sheep & Goats ( Small Animals - 50
Nos/day) Total live Weight Killed per day 2.0 MT/day
(TLWK)

18.06.2025
They have consent to operate valid up to 31.10.2027

1. Shri. Nagendra Mutakekar, District Administrative Officer,
as a Representative of District Collector, Kolhapur
2. Shri. Sunildatta Sangewar, Medical Health Officer, as a
Representative Ichalkaranji Municipal Corporation

3. Shri. V.V. Killedar, l/c. Sub Regional Officer, as a
representative of Maharashtra Pollution Control Board,
Kolhapur

Industry Representative:- Latif M. Gaiban, Partner, Ichalkaranji Agro Foods

Observations:-

As per the Hon’ble NGT order dtd. 29.04.2025, Joint Committee has visited to
the unit in question M/s. Ichalkaranji Agro Foods at R.S. No. 613, Site No. 115,
Shanti Nagar, Near Shanti Hotel, Thorat Chowk, Ichalkaranji, Tal. Hatkanagle, Dist.

Kolhapur & surroundings and made following observations:

1. At the time of visit unit was not in operation, as informed by industry

representative the unit is not in operation due to non-availability of the livestock.

Also they informed that they are receiving averagely 50 to 60 animals and

operations of the slaughter house is not regular due to non availability of raw

material. (They have submitted the records of Daily Antemortem Examination

Report for last five months)

2. Committee visited all the facilities provided for the Slaughtering activity such as

Antemortem Inspection area, Holding Area, Halal, Processing including

separation of Skin and Horn and offal’s (Rumen, Tribes, Intestine, Omasum,

etc).
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. Committee visited to the ETP which is of capacity 60 CMD consisting of
Primary, secondary and Filtration treatment as Duel media filter, Treated Water
Storage Tank, Sludge Drying Beds.

. At the time of visit ETP found in operation i.e. Aeration system and recirculation
of effluent is found in operation. No effluent generation and disposal found due
to non-operation of Slaughtering activity.

. Industry has provided 8 acres of agricultural land opposite side of the Nalla for
disposal of treated effluent. During the visit Sugar Cane crop is observed at
said agriculture land. As informed by representative they are disposing the
treated effluent through close pipeline in the said agriculture land. Committee
has verified the closed pipeline for treated effluent disposal.

. Representative informed the Solid waste generated Type-1 (Vegetable matter
such as Rumen, Stomach, intestine contents dungs & agriculture residue) is
disposing through closed Tractor Trolleys to own Agricultural land at Kondigre,
Tal. Shirol for composting purpose. Type-2 (Animal matter such as inedible
offal’s, tissues etc.) is disposed to M/s. Maharashtra Food Processing Phaltan,
Dist- Satara and they have submitted the letter regarding the same (copy
enclosed).

. As per earlier MPCB visit to M/s. Ichalkaranji Agro Foods dtd. 11.04.2023 the
non-compliances were noticed such as poor operation of the ETP and
arrangement for discharge of effluent into nalla located backside of unit. During
the visit of Committee ETP found operational, and observed that they have
Closed the discharge arrangement to nalla permanently. During the visit no any
discharge of effluent observed in to nalla.

Also in the earlier visit of the MPCB dtd. 11.04.2023 and Ichalkaranji Municipal
Corporation letter dtd. 28.08.2023 discharge of the effluent from the Skin
cleaning, washing activity from the premises of the M/s. Gamma Enterprises
was observed. During the visit industry representative informed that they have
only skin storage activity at the same place and Now they have provided
Collection tank with arrangement of pumping the leachate to their existing ETP

at M/s. Ichalkaranji Agro Foods through closed pipeline, which is verified by
Joint Committee.



1 6 8 A\ 44

9. Also they have separated the storm water by the provision of open Drain
channel at the entrance of the storage premises at M/s. Gamma Enterprises
and same is diverted to the Nalla.

10. Earlier Gamma Enterprises the sister company of the Ichalkaranji Agro Foods
was engaged in the oil Extraction from the Animal Bones. During the visit
Committee observed that, said activity was not in operation and as informed by
industry representative the said activity was not in operation since 2018-2019.

11.1t was observed that they have blocked the pipe holes in the wall with cement

concreate in the premises of M/s. Gamma Enterprises.

7,0“’5
\%\b\ é’%
a Sangewar,) (Shri. Nagendra Mutakekar,)

(Shrf. V.V. Killedar,) (Shri. Sunil
I/c. Sub Regional Officer,  Medical Health Officer, as a District Administrative
AS a representative of Representative Ichalkaranji  Officer, as a Representative
Maharashtra Pollution Municipal Corporation of District Collector,
Control Board, Kolhapur Kolhapur
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15

Joint Committee Visit to M/s. IchalkaranjiAgro Foods at R.S. No.
613, Site No. 115, Shanti Nagar, Near Shanti Hotel, Thorat
Chowk, Ichalkaranji, Tal. Hatkanagle, Dist. Kolhapur, As per
Hon’ble NGT matter OA 85/2024, order dtd. 29.04.2025.

Date:- 18.06.2025

Attendance Sheet

(

Sr. ' Name &i)tménatu)n
| No. |
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W MAHARASHTRA FOODS PROCESSING & COLD STORAGE
» (Manufacturer & Exporter of Frozen Meat)

Date : 15-01-2022

To Whomsoever It May Concern

This is to certify that we M/s Maharashtra Foods Processing and Cold Storage
have an agreement with M/s Ichalkaranji Agro Foods for supplying us chilled
Hygienic Raw Uncured Bone in Buffalo Meat Carcasses dressed at their Slaughter
House Ichalkaranji Agro Foods, R.S. No. 613 Site No. 115, Shantinagar, Near Sarthi
Hotel, Thorat Chowk Ichalkaranji —416115. The said Buffalo Bone in Carcasses are
Transported in Refrigerated Truck’s in Chilled condition.

We have our own New Automatic Meat Processing Plants where in this Hard and
soft wastage is used fgf“ﬁeqqéfing'mrpme after removing of meat form the same.
We have all the necessary permission’s from MPCB and other Government
Organizations. b

For Maharashira Foods Procesing & Cold Storage

Corp Office : Factory Address :
Office No. 1205, 12th Floor, Satra Plaza, Sector-19D, 21/28, 22/4A2, 22 /4B, Algudewadi,
Vashi, Navi Mumbai, Maharashtra - 400 703, . Ganeshnagar, Baramati Road,

Tel. : 022-27839784 / 85 * E-mail : mahafoodsser@gmail.com Phaltan, Dist. Satara, Maharashtra Pin - 415523
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} MAHARASHTRA FOODS PROCESSING & COLD STORAGE

{Manufacturer & Exporter of Frozen Meat)

Date : 29-11.2023

To Whomsoever It May Concern

This is to certify that we M/s Maharashtra Foods Processing and Cold Storage
have an Agreement with M/s Ichalkaranji Agro Foods for supplying us chilled
Hyvgienic Raw Uncured Bone in Buffalo Meat Carcasses dressed at their
Slaughter house Ichalkaranji Agro Foods, R.S. No 613 Site No. 115,
Shantinagar, Near Sarthi Hotel, Thorat Chowk Ichalkaranji — 416115, The said

in Carcasses are Transported in Refrigerated Trucks in Chilled

e have owr own Nﬁ%ﬁﬂt&fﬁam ‘Meat Processing Plants where in this Hard

saft wastage is used for Rendering Purpose after removing of meat from the

same. We have all the necessary permission’s from MPCB and other

Covernment Organizations.

For Maharashird Foods Processing & Cold Storage

(;ﬁ Partner

. : : Factory Address :
i3tk Floor, Satara Plaza, Sector 19D, 21/2B22/4A/4A2/4B. Aleudewadi.
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437

Kalpataru Point, 2nd, 3rd

Fax: _ HETE and 4th floor, Opp. Cine
24044532/4024068/4023516 B Planet Cinema, Near Sion
Website: http://mpch.gov.in ‘i.' Circle, Sion (E),

Email: jdwater@mpcb.gov.in | Mumbai-400022

RED/S.S.1 (R49) Date: 26/12/2024
No:- Formatl.0/JD (WPC)/UAN No.MPCB-
CONSENT-0000220673/CR/2412001969

To,

M/s Ichalkaranji Agro Foods \"‘L FE J‘;

R. S. No. 613 Site No.115, (Slaughter House) \\ l

ShantiNagar, Near Shanti Hotel Thorat p/ fostelr mﬁm
HH Environment ignt to Publie Service Act

Chowk, ICha]ka':?ml. Your Service is Our Duty

Tal. Ichalkaranji, Dist. Kolhapur

Sub: Renewal of Consent to operate under Section 26 of the Water
{(Prevention & Control of Pollution) Act, 1974 & under Section 21 of
the Air (Prevention & Control of Pollution) Act, 1981

Ref: Renewal of Consent to Operate Granted vide no. - Format1.0/)D (WPC)/UAN
No0.0000124674/CR/2202000463 Date: 08/02/2022 Valid up to: 31/10/2024

Your application No.MPCB-CONSENT-0000220673 Dated 05.09.2024

For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 and Rule 18(7) of the Hazardous & Other Wastes
(Management & Transboundary Movement) Rules 2016 is considered and the consent is
hereby granted subject to the following terms and conditions and as detailed in the
schedule |, Il, Il & IV annexed to this order:

1. The Renewal of Consent to Operate is granted for period valid up to:
31/10/2027

2. The capital investment of the project is Rs.0.85 Crs. (As per C.A Certificate
submitted by industry )

3. Consent is valid for the manufacture of:

Sr Maximum
No Eraduct Quantity
Products
1 Slaughtering of Buffalo's ( Large Total live Weight Killed per day 66.50
Animal-190 nos/day) MT/day (TLWK)
5 Slaughtering of Sheep & Goats ( Total live Weight Killed per day 2.0
Small Animals - 50 Nos/day) MT/day (TLWK)

M7s Tchalkaranji Agro Foods/CR/UAN No.MPCB-CONSENT-0000220673/lndus-1d.65530 (26-12-2024 Rua ] 6110
03:05:40 pm) /QMS.PO6_F02/00 geLe
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4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr
No

Permitted (in
CMD)

Description Standards to Disposal Path

Trade effluent

As per Schedule-1|On land for gardening
2. |Domestic effluent 3 As per Schedule-1{On land for gardening
5. Cenditions under Air (P& CP) Act, 1981 for air emissions:

Sr Stack Description of stack/ Number of Standards to be
No. No. source Stack achieved

DG SET ( 200 KVA)
6. Non-Hazardous Wastes:

A] Applicant shall adopt CPCB recommended Methods (Newsletter "Parivesh"
published by CPCB in Sept.2004 regarding "Solid Waste Management in
Slaughter House") for processing, utilization and disposal of solid waste from

slaughter house as summarized below:
-8

Sr Type of Constituents of

As per Schedule -lI

Category of bes

Mo Uil FrecianTy Slaughter Disposal Methods
Biomethanation Plant of 2.5
Vegetable matter such Tons/day capacity. 66.50 Tons
[+ Zp—

1 |Type- as Ru_men, stomach, Large @ 4 % = 2.5 tons/day convert
intestine contents dung, to gas and slurry send to SDB.
agriculture residue The sludge shall be used as

manure
. T e Rendering Plant (Dry rendering)
.A”'”?a' L sgch ,asr : : with bio-filters and bio-media to
inedible offals, tissues, ok
N : control odour. 66.50 Tons/day
2 |Type-ll |meat trimmings, waste |Large . 5
capacity @ 23.5 % = 15.00
and condemned meat, ; :
I ATER SHe torjs/day, Final dlsposal as fats,
' animal feed & fertilizer
Bl By

No Type of Waste Quantity UoM Treatment Disposal

ETP sludge + bio- Sludge drying bed.

. Final disposal as a
logical sludge Aincl oy
manure

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for

Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

Sr No Category No./ Type Quantity UoM Treatment Disposal
NA

8. The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

M/s Tchalkaranji Agro Foods/CR/UAN No.MPCB-CONSENT-0000220673/Indus-1d.65530 (26-12-2024

03:05:40 pm) /QMS.PO6_F02/00 Page2 ol 10
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9. The industry shall comply with the guidelines on slaughter house waste management
published by Central Pollution Control Board. Thumb rules for slaughter house waste
management & design of pollution control systems/measures issued vide dated
24.12.2014 by Maharashtra Pollution Control Board.

10. The Industry shall submit information in respect of source of raw material/number of
animals slaughtered per day in slaughter house duly confirmed by concerned
authority.

11. This censent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities.

12. This consent is issued without prejudice to the order passed or to be passed by Hon'ble
NGT in the matter O.A. 85 of 2024 filed by Kedar Gurav Vs Ichalkaranji Agro Foods and
Others.

13. The industry shall create an Environment Cell by appointing an Environmental
Engineer / Expert for looking after day-to-day activities related to Environment /
Pollution control.

This consent is issued on the basis of information/documents submitted by the
Applicant/Project Proponent, if it has been observed that the information submitted by the
Applicant/Project Proponent is false, misleading or fraudulent, the Board reserves its right
to revoke the consent & further legal action will be initiated against the Applicant/Project
Proponent,

eb8305284d| Signed by:
Tess624e Signed by: Shankar Waghsmare

Aad27761 Joint Director (WPC} &
2837a8f2
b26£2a%3
(£03h3aa’
falBcéch
- @fd783e5a

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No.
15000.00 |MPCB-DR-29261

Date : Transaction Type
03/10/2024 |NEFT

Copy to:

1. Regional Officer, MPCB, Kolhapur and Sub-Regional Officer, MPCB, Kolhapur
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

M5 Tchalkaranji Agro Foods/CR/UAN No.MPCE-CONSENT-0000220673/Indus-1d.65590 (26-12-2024 e
03:05:40 pm) /QMS.PO6_F02/00 83700 %
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SCHEDULE-I
Terms & conditions for compllance of Water Pollution Control:

1. Al As per your application, you have provided Effluent Treatment Plant (ETP) of
designed capacity of 60.00 CMD consisting of Primary (Collection tank, Aeration

tank), Sludge treatment (Sludge drying bed) for the treatment of 53.3 CMD of
trade effluent.

Bl The Applicant sha!i operate the effluent treatment plant (ETP) to treat the trade
effluent so as to achieve the following standards prescribed by the Board or

under EP Act, 1986 and Rules made there under from time to time, whichever is
stringent:

Limiting concentration not to exceed in mg/l,

Sr.No Parameters

except for pH

(1) |(pH 5.5-9.0

(2) |Oil & Grease 10

(3) |BOD (3 days 270C} 30

(4) |Chlorides 600

(5) |[Suspended Solid 100

(6) [COD 250

(7) |TDS 7 2100

(8) |Sulphates , 1000

Cl The treated eflluent shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards In no case, effluent shall find its way for
gardening / outside factory premises.

2. Al As per your application, you have provided Septic Tank followed by Soak pit for
the treatment of 3 CMD of sewage.

Bl The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

Sr.No Parameters Standards (mg/l)
1 Suspended Solids Not to exceed 100
2 BOD 3 days 27°C Not to exceed 100

C] The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, sewage shall find its way for
gardening / outside factory premises.

3. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps

to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

M/s Tchalkaranji Agro Foods/CR/UAN No.MPCBE-CONSENT-0000220673/Tndus-1d.65500 (26-12-2024
03:05:40 pm) /QMS.PO6_F02/00 age #10FLe
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4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Water consumption qg_anfity' !

Sr. No. Purpose for Wter consumed (CMD)

1 Industrial Cooling, spraying in mine pits 0.00
' or boiler feed '

2, Domestic purpose 5.00
3 Processing whereby water gets polluted 65.00
' & pollutants are easily biodegradable '

Processing whereby water gets polluted

4, & pollutants are not easily 0.00
biodegradable and are toxic

By Gardening 0

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance/ CREP guidelines.

M/s Ichalkaranji Agro Foods/CR/UAN No.MPCB-CONSENT-0000220673/Indus-Id.65590 (26-12-2024 P 5 0f 10
03:05:40 pm) /QMS.PO6_F02/00 94e.3'0
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have provided the Air pollution control (APC) system and
erected following stack (s) to observe the following fuel pattern:

APC System Stack Type

el Source provided/prop Height(in of Sulp hyro Pollutant Standard
Mo L Content(in %) -
osed mtr) Fuel
DG SET . HSD
S1 | (200 | Adoustic 4.00 | 50.00 1 s02 | 0
KVA) Lit/Day giigy

2. The Applicant shall provide Specific Air Pollution control equipments as per the conditions of
EP Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines.

3. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution control
equipment.

4. The Soard reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

/s Tchalkaranji Agro Foods/CR/UAN No.MPCB-CONSENT-0000220673/Tndus-Td. 65590 (26-12-2024 e
03:05:40 pm) /QMS.PO6_F02/00 9
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SCHEDULE-1I
Details of Bank Guarantees:

Consent
(C2E/ Amt of BG = Submission Purpose of = Compliance Validity

c20 Imposed Period BG Period Date
/C2R)

Renewal of Towards O &

‘ Extend existing | M of Follution
1 | consentto | Rs.5 Lakh RG Conttol 31/10/2027 28/02/2028

operate Siysterh

If the above Bank Guarantee is not submitted within stipulated period, then 12%
interest will be levied as a penalty as per circular dtd 29/02/2024 No.
BO/MPCB/AS(T)/Circular/B-240229FTS0122

BG Forfeiture History

Amount of = Amount of Reason of
Consent BG Submission Purpose BG " BG

SN0 «eoE/C20/C2R) Period of BG

imposed Forfeiture_ Forfeiture

NA
BG Return details

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned
_NA

"M7s Ichalkaran]i Agro Foods/CR/UAN No.MPCB-CONSENT-0000220673/Indus-1d.65590 (26-12-2024 | - .
s Ichalkaranji Agro Foods o ndaus Page 7 of 10

03:05:40 pm) /QMS.PO6_F02/00
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SCHEDULE-IV
General Conditions:

1. The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

2. Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly.

3. The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board's Staff, The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, 5-2, etc. and these
shall be painted/ displayed to facilitate identification.

4. Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case

of failure of pollution control equipments, the production process connected to it shall
be stopped.

5. The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

6. The firm shall submit to this office, the 30th day of September every year , the
Environmental Statement Report for the financial year ending 31st March in the
prescribed Form-V as per the provisions of rule 14 of the Environment (Protection)
(Second Amendment) Rules, 1992, :

7. The industry shall recycle/reprocess/re_uée/recover Hazardous Waste as per the

provision contain in the Hazardous & Other Waste (M & TM) Ruiles, 2016, which can be
recycled

8. /processed/reused/recovered and only waste which has to be incinerated shall go to
incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc should go for that purpose, in order to reduce load on
incineration and landfill site/environment.

9. The industry should comply with the Hazardous & Other Waste (M & TM) Rules, 2016
and submit the Annual Returns as per Rule 5(6) & 20(2) of Hazardous & Other Waste

(M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th June of
every year.

10. An inspection book shall be opened and made available to the Board's officers during
their visit to the applicant.

11. The applicant shall make an application for renewal of the consent at least 60 days
before the date of the expiry of the consent (in case of Renewal of consent).

12. Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act,1986 and industry specific standard under EP Rules 1986
which are available on MPCB website(www.mpcb.gov.in).

M/s Tchalkaranji Agro Foods/CR/UAN No.MPCB-CONSENT-0000220673/Indus-1d.65590 (26-12-2024 Page 8 of 10
03:05:40 pm) /QMS.PO6_F02/00 g
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M7s Tchalkaranji Agro Foods/CR/UAN No.MPCE-CONSENT-0000220673/Indus-Id.65590 (26-12-2024

13.

14,

15.

16.

17.

18.

19.
20.

21.
22.

The industry should comply with the Hazardous & Other Waste (M & TM) Rules, 2016 and
submit the Annual Returns as per Rule 5(6) & 22(2) of Hazardous & Other Waste (M & TM)
Rules, 2016 for the preceding year April to March in Form-1V by 30th June of every year.

The industry shall constitute an Environmental cell with qualified staff/personnel/agency to
see the day to day compliance of consent condition towards Environment Protection.

Separate drainage system shall be provided for collection of trade and sewage effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shall be admitted in the plpes/sewers downstream of the
terminal manholes. No <ffluent shall find its way other than in designed and provided
collection system.

Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strrctiy in camphance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive mainte_na-nte procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

The industry should not cause any nuisance in surrounding area.

The industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standard in respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

The applicant shall maintain good housekeeping.
The applicant shall bring minimum 33% of the available open land under green coverage/
plantation. The applicant shall submit a yearly statement by 30th September every year on

available open plot area, number of trees surviving as on 31st March of the year and
number of trees planted by September end.

03:05:40 pm) /QMS.PO6_F02/00 fage Bof.10
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24,

25.

26.

27.

28,

190

26

The non-hazardous solid waste arising in the factory premises, sweepings, etc. be
disposed of scientifically so as not to cause any nuisance / pollution. The applicant
shall take necessary permissions from civic authorities for disposal of solid waste.

The applicant shall not change or alter the quantity, quality, the rate of discharge,

temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The
industry will not carry out.any activity, for which this consent has not been
granted/without prior consent of the Beard.

The industry shall ensure that fugitive emissions from the activity are controlled so as
to maintain clean and safe environment in and around the factory premises.

The industry shall submit cuarterly statement in respect of industries obligation
towards consent and pollution control compliances duly supported with documentary
evidences (format can downloaded from MPCB official site).

The industry shall submit official e-mail address and any change will be duly informed
to the MPCB.

The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification dt. 16.11.2009 as amended.

This certificate is digitally & electronically signed.

M/s Tchalkaranji Agro Foods/CR/UAN No.MPCB-CONSENT-0000220673/Indus-1d.65590 (26-12-2024

03:05:40 pm) /QMS.PO6_F02/00

Page 10 of 10
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MAHARASHATRA POLLUTION CONTROL BOARD

Phone
Fax

Email

Visit At :

REGIONAL OFFICE,KOLHAPUR
0231-2652952 /2660448 Udyog Bhawan Near Collector Office,

0231-2652852

rokothapur@mpcb.gov.in Kolhapur - 416003

hitp:/mpcb.gov.iu

Red/S.S./ Date: 2.1 / OLp /2017
Consent No: RO-KOLHAPUR/CONSENT/ | 30450008 9 } 4o o,) \7

Consent to Operate under Section 26 of the Water (Prevention & Control
of Pollution) Act, 1974 & under Section 21 of the Air (Prevegtmg &
Control of Pollution) Aect, 1981 and Authorization / Renewal of
Authorization under Rule 5 of the Hazardous Wastes (Management
Handling & Transboundry Movement) Rules 2008 §

[To be referred as Water Act, Air Act and HW (M&H) Rules respectwely]
CONSENT is hereby granted to

M/s. Gyama Enterprises (Unjt No. 1)

R. S. No. 664, Back Side of Ichalkaraniji
Municipal Council Slaughter House,
Ichalkaranji, Tal..l-[étliananga!e, Dist. Kolhapur.

located in the area declared under the. pmwsmns of the Water Act, Air act and
Authorization under the provisions ‘of HW(M&H) Rules and amendments thereto
subject to the provisions of the Aet and the Rules and the Orders that may be
made further and subject to the following terms and conditions:

1. The Consent to Operate is granted for a period up to: 31/01/2021.
2. The Consentis vélid for the manufacture of -

Sr.No.  ProductName _~ Maximum UOM - - -
Quantity

0il Extraction from Animal Bones

3. CONDITIONS UNDER WATER ACT:
(i)'The daily quantity of trade effluent from *he factory shall not exceed 1.00M3.
(i1) The daily quantity of sewage effluent from the factory shall not exceed 0.30M3.

(iii) Trade Effluent :N.A.

(iv) Trade Effluent Disposal: N.A.

(v) Sewage Effluent Treatment: The applicant shall provide comprehensive
treatment system as is warranted with reference to influent quality and operate
and maintain the same continuously so as to achieve the quality of treated
effluent to the following standards.

(1) Suspended Solids Not to exceed 100 mg/l.
(2) BOD 3days 270 C. 100 - mg/l.

h';’

f.nui"
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(vi) Sewage Effluent Disposal: The treated domestic effluent shall be soaked in a
soak pit, which shall be got cleaned periodically. Overflow, if any, shall be used
on land for gardening / plantation only.

(vi) Non-Hazardous Solid Wastes:
Sr. No. Type Of Waste Quantity

Waste Bones

UOM Treatment Disposal

Sale to sister concern
M/s. Gyama
Enterprises Unit No. 2

(viii)Other Conditions: Industry should monitor effluent q{Jality regularly.

4. The applicant shall comply with the provisions of the Water (Prevexitlon &
Control of Pollution) Cess Act, 1977 (to be referred as Cess ‘Act) and
amendment Rules, 2003 there under

The daily water consumption for the following categories ls'as'qnder:

(i) Domestic 0.50.CMD
(ii) Industrial Processing 1.50.CMD
(iii) Industrial Cooling / Spraying ... 0.00.CMD
(iv) Agriculture / Gardening - 0.00 CMD

The applicant shall regularly submxt to- the' Board the returns of water
consumption in the prescribed form and pay the Cess as specified under
Section 3 of the said Act.

5. CONDITIONS UNDER AIR ACT :

@) The applicant shall installl a comprehensive control system
consisting of control équipments as is warranted with reference to
generation of emission: and operate and maintain the. same
continuously so as to achieve the level of pollutants to the following
standards: :

A) Control Equipment: _

The suspended ‘particulate matter contribution value at a distance of 3 to

10 meters from unit shall be less than 600 microgram/Nm3. These units

must also. adopt the following pollution control measures.

Standards fo’r emission of Air Pollutants;
: SPM - Not to exceed 150 mg/Nm?
A SO0z -- Not to exceed -- Kg/D.

6. Conditions for D.G. Set :N.A.

(1) The applicant shall observe the following fuel pattern:-

Type Of Fuel Quantity
1 HSD 5 . | Ltr/Hr .
2 Wood 200 Kg/Day

(i1) The applicant shall erect the chimney(s) of the following
specifications:- N.A.

: Chimney Attached To Height in Mtrs.
1 D. G. Set 1.5
2 Bhatti ' 22

Page 2 of 4

SRO Kolhapur/l/OS:




193

3%

(iii)  The applicant shall provide ports in the chimney/(s) and facilities such as
ladder, platform etc. for monitoring the air emissions and the same shall be
open for inspection to/and for use of the Board’s Staff. The chimney(s) vents
attached to various sources of emission shall be designated by numbers
such as S-1, S-2, etc. and these shall be painted/ displayed to facilitate
identification.

(iv)  The industry shall take adequate measures for control of noise levels from
1ts own sources within the premises so as to maintain ambient air quality
standard in respect of noise to less than 75 dB(A) during day time and 70
dB(A) during night time. Day time is reckoned in between 6 a‘m. and 10
p.m. and night time is reckoned between 10 p.m, and 6 a.m. A

(vi) Other Conditions:
1) The industry should not eause any nuisance in surrou.ndmg area.
2) The industry should monitor stack emissions and. amhlent air quality
Regularly.

7. CONDITIONS UNDER HAZARDOUS WASTE (MANAGEMENT HANDLING &

TRANSBOUNDRY MOVEMENT) RULES, 2008: . " ©

(D) The Industry shall handle hazardotis wastes as specified below N.A.
r. No Type Of Waste Quantltv UOM Disposal
The Industry shall not generatﬁ any type of hazardous waste
(i) Treatment: - NIL %,
1. The authorizatior: is hereby granted to operate a facility for collection,
storage, transport & disposal of hazardous waste.
2. The industry should comply with the Hazardous Waste (M&H) Rules,
2008.
8. Industry shall comply wnth foilowmg additional conditions:

i. The applicant shall maintain good housekeeping and take adequate measures
for control of . pollutmn from all sources so as not to cause nuisance to
surrounding.area‘/ inhabitants.

ii. The applicant shall bring minimum 33% of the available open land under green
coverage! tree plantatlon

iii. Solid Was .-,;” The non hazardous solid waste arising in the factory premises,
sweepmgs, etc., be disposed of scientifically so as not to cause any nuisance /
pé‘llutwn The apphcant shall take necessary permissions from civic authorities

«_for disposal to dumping ground.

':i\(:‘,The applicant shall provide for an alternate electric power source sufficient to

“operate all pollution control facilities installed by he applicant to maintain

compliance with the terms and conditions of the consent. In the absence, the
applicant shall stop, reduce or otherwise, control production to abide by terms
& conditions of this consent regarding pollution levels.

v. The applicant shall not change or alter quantity, quality, the rate of discharge,
temperature or the mode of the effluent / emissions or hazardous wastes or
control equipments provided for without previous written permission of the
Board.

vi. The applicant shall provide facility for collection of environmental samples and
samples of trade and sewagé effluents, air emissions and hazardous wastes to
the Board staff at the terminal or designated points and shall pay to the Board
for the services rendered in this behalf.

Page 3 of 4

SRO Kolhapur/l/0/5/




194

e

vii. The applicant shall make an application for renewal of the consent at least 60
days before the date of the expiry of the consent.

viii.The firm shall submit to this office, the 30t day of September every year, the
Environmental Statement Report for the financial year ending 315 March in
the prescribed Form-V as pre the provisions of rule 14 of the Envn'onment
(Protection) (Second Amendment) Rules, 1992.

ix. As inspection book shall be opened and made available to the Board’s ofﬁcers
during their visit to the applicant.

x. The applicant shall install a separate electric meter showing the consumption of
energy for operation of domestic and industrial effluent treatment plants and
air pollution control system. A register showing consumption of chenucals used
for treatment shall be maintained.

Xi. Separate drainage system shall be provided for collection of trade 'd sewage
effluents. Terminal manholes shall be provided at the end of oolléctmn‘system
with arrangement for measuring the flow. No effluent shail be admitted in the
pipes / sewers down- stream of the terminal manholes. No eﬁluent shall find its
way other than in designed and provided collection System

xii. Neither storm water nor discharge from other premses sball be allowed to

mix with the effluents from the factory.
9. This Board reserves the right to review, amend, suspend revoke etc. this consent
and the same shall be binding on the industry. .
10. This consent should not be construed as" exemptlon from obtaining

necessary NOC/permission from any other Government agencies.
11. The Capital investment of the industry isRs, 12.00 Lacs.

(

(N. H. Shivangi)

Regional Officer, Kolhapur
Teo,

M/s. Gyama Entetpnses (Umt No. 1)

R. S. No. 664, Back Side of Ichalkaranji
Municipal Council Slaughter House,
Ichalkaranjl, Tal; Hatkanangale, Dist. Kolhapur.

Copy subrmtted to:

1. - The Member Secretary, MPC Board, Mumbai.

2.~ The Chief Accounts Officer, MPC Board, Mumbai.
3. " The Sub Regional Officer, MPC Board, Kolhapur.
4

Cess wing/Statistical wing/Air wing/Hazardous Management wing, MPC
Board, Mumbai.

Received Consent fee of —
Amount(Rs.) . No. Date Drawn On

KKBKH170 | 24.03.2017 Kotak Mahindra Bank Ltd.
83724035 2

7500/- 444001703 | 04.02.2017 State Bank of India
5991086

thapue 1S
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AP HEFTRUTIG AT SaAHIe T GBS STHere wiie? eTe $HAET § WTa]
HUHT AR STATERTET ITHSUTER TibaT 7 Hvar 0 STHTaRT vad g 38 qramt
oS urdtarTedt RifemTa Uy 3 §ia g @ Sdtean AraraTe STeT e,

santosh hattkikar <santoshhattikar78 @gmail.com>
Tue 4/11/2023 4:26 PM

To: ceb.cpecb@nic.in <ccb.cpcb@nic.in>;ngtpb.pg@gmail.com <ngtpb.pg@gmail.com>;RO Kolhapur
<rokelhapur@mpcb.gov.in>;cm.rokop@gmail.com <cm.rokop@gmail.com>;Pravin C Darade
<ms@mpchb.gov.in>;SRO Kolhapur <srokolhapur@mpcb.gov.in>;collector.kolhapur@maharashtra.gov.in
<collector.kolhapur@maharashtra.gov.in>;cm@maharashtra.gov.in
<cm@maharashtra.gov.in>;commissioner.revenue@gmail.com
<commissioner.revenue@gmail.com>;narendramodi1234@gmail.com
<narendramodi1234@gmail.com>;sdo.ichalkaranji@gmail.com
<sdo.ichalkaranji@gmail.com>;privateofﬁce@govmu.org <privateoffice@govmu.org>

[ﬂf 5 attachments (23 MB)

video_20230411_161752.mp4: video_2023041 1.161946.mp4;

[JK.Fantasy]___00777__20230411_1 22639(PM)__[T0Urism]_lndia_Maharashtra_lchalkaranji_MFV9+Q4V, Vikash Nagar,
Ichalkaranji, Maharashtra 416115, India__16.694663_74.46763_16°41'40" N_74°28'3" E__[map].jpg;
[JK.Fantasy]___00780__2023041 ‘|_125419(PM)_[Tourism]_fndia_Maharashtra___lchalkaranji_MFV8+XX6, Vikash Nagar,
ichalkaranji, Maharashtra 416115, India___16.694928_74.467428__16°41'41" N_74°28'2" E_ [mapljpg;
Screenshot_20230411_152511 ipg;
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MAHARASHTRA POLLUTION CONTROL BOARD
SUB REGIONAL OFFICE, KOLHAPUR.

Tel. No. (0231) 2652952, 2660448 | . Udyog Bhavan,

Fax No. (0231) 2652952. el Near Collector
Email:srokolhapur@mpcb.gov.in ! &-{ Office, Kolhapur.
e 416 003,
Date: \| o2 | o N
VISIT REPORT
I) Name of Industry - .mliw,;Ck)m.ﬁCMéim--ﬁaﬁﬂ“.fﬁbsiAm_-
and address ﬁ_r.f:.,--M.Q.:_E_.L:S--__ﬁ..f..t‘.@.....M.Q_-.‘.J.s:-ﬁ.é.lg.fg..[}ieﬁ
HMowd€ )y Meax. Snanih Hote! Therdds
o2l \ehod K antamdl.
2) Date of Visit - e lne 20
Visited By - Havbad $- 5 (Fo )
3) Industry Representative :- MY
4) Consent Status :- ARAL l@% C L2214 '—;a) '
5) Observations - :
NALTReA  Ame  Unik  aA ploc. Ooenplalfnt
ceceied  Fapyva. s Wma.baidnsh MMath xanc,
DLl m.P-C.QD.m-*f_E‘.QLLQ&QJ'_.Yg----_.Q_b..ﬁ.d:f. vah'end
[ % MALA e . j
(UNS D YP-r XY ----impﬁ&g_m_-_f._ e Lowemnd 2
e REXAT e B eragaged o Slaygnrering
A LM a0 (i At el T \ara e cirnisnad d.gy

ly Twe aenexabtina X .B 44 3. moln el
c) N
peos. tonsented " fone  thak indwding hay
eroMtded  BTP  ceraianing N 4 Teink-
20 b€ a by Cond~ ‘DMY\%’J QM'DGCJHM & m
af.  Exe  fousnd \-((fn\/a[ C—#JDT
Ay Qusoing  lohpClnon BX P tweated pctooc]
........ fJEElum:;:;*DLm anzn lend
D.... telleckCd | b cunaly 5o QeancpaSCan
iy Quedina. . Sndpcciiena. th €A m;hAdad e o gt~
¢ N C] N ? * 51'\‘%5‘
lﬂd%h-’; ek ]D"n?\uclEc‘ 5 e fa ¥ amwnoqc;_
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE, KOLHAPUR.

Tel. No. (0231) 2652952, * Udyog Bhavan,
2660448 e Near Collector Office,
Fax No. (0231) 2652952 oy v, Kolhapur - 416 003.
E-mail: M Website:http://mpch.mah.nic.in
rokothapur@mpcb.gov.in e _
. “Your Service is Our Duty”
No. MPCB/RO/KOP/PDI 2.20.C) 2 /003 Date: )2[&&72023,
To,
M/s. Ichalkaranji Agro Foods.
(Slaughter House)

R.S.No.613 Site No.115 ShantiNagar,
Near Shanti Hotel Thorat Chowk, A/p. Ichalkaraji
Tal. Hatkanangle, Dist. Kolhapur.

Sub: Proposed Directions under section 33 A of Water (Prevention &
Control of Pollution) Act, 1974, 31 A of Air {(Prevention & Control of
Pollution) Act, 1981 & Hazardous Waste (M H & T) Rules, 2008 as
amended. ©

Rzf. 1. Complaint received from Shri. Santosh Hattik-r regarding discharge
of effluent.
2. Slaughter House Rules 2011.
3. Visit of Board officials on 11.04.2023.
4. Online Propcsal submitted by SRO Kolhapur
WHEREAS, you are operatlng your unit in ‘Pollution Prevention Area’ declared under
Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control of Pollution)
Act, 1981 & Hazardous Waste (Management & TM) Rules, 2008 as amended 2016.

AND WHEREAS, it is obligatory on your part to provide adequate water and air
pollution control devices and adequate health and safety & accidental precautfonary measures
and to operate it round o’clock s0 as to prevent any sort of pollution in the surrounding area
and to achieve the standards laid down under the provisions of Environment (Protection) Act,
1986

AND WHEREAS, Board Officials visited your unit on 11.04.2023 for investigation of
the complaint and observed following non compliances..

1. During visit O & M was found very poor,

2. You have provided 4 to § numbers of bypass arrangements for discharging effluent
into nearby odha.

3. During the visit the symptoms of the discharge of the effluent were observed at the
backside of the Skin cleaning, and washing activity unit.

4. You have not provided ETP to the effluent generated from the Skin cleaning, and
washing activity unit and also not sending the same to the sister concerned unit M/s.
Gaya~.a Enterprises.

5. You were not disposing of the waste material as per the consent condition imposed to
your unit.

8. You have failed to comply the Slaughter House Rules 2011.

5
L 3 e

f"-«S
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AND WHEREAS, after examining the record of your case, reports of officers of the
Board & making necessary enquiries, | am satisfied that you ‘are causing Environmental
Pollution problems in the surrounding area and knowingly & wilfully causing grave injury to the
environment thereby violating various Environment enactments.

NOW THEREFORE, in exercise of the powers conferred on the undersigned by the
Board under section 33A of the by the Water (Prevention & Control of Pollution) Act, 1974 and
section 31A of Air (Prevention & Control of Pollution) Act, 1981 it is proposed to issue the
following directions (for avoidarfice of doubt, the directions ‘include closure,prosecution,
prohibition or regulation of your activities).

1) Why further legal action shall not be initiated against your unit?

You are directed to file your reply to these directions if any, within seven days from the
receipt of this notice, failing which-Board shall consider issuance of appropriate legal directions
as may be deemed fit in your case, which may please be noted.

FOR AND ON BEHALF OF THE BOARD

-\_,_\ ?Q_f_——»f
(J. SMsalunkhe)
-+ Regional Officer,
M.P.C. Board, Kolhapur
Copy submitted for information.
1) Member Secretory, M.P.C. B, Mumbai.
2) Joint Director (Water Pollution Control) Munibai.

Copy to: ,
Sub-Regional Officer, M.P.C.Board, Kolhapur

- He is directed to serve the directions to the above industry and submit the compliance
Report along with clear cut remarks accordingly.

L6
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B Slaughter House & Office
RS So0.613, Site No 115, Shantinagar,

ge&&&a? agjé Agfﬁ ?ﬁ@ﬁg Near Sarthi Hotel, Thorat Chowk, lchalkaranii

416 115 Fax - (0230)
E-maii :cna:‘karanjéagrcfeod@yahon com

Ref No. .:z?*F/? o33 /O’

8 Office
8/12. Opp. Vikramnagar Police Chowki,
Shahapur Road. Ichalkaraniji - 416 115

arrangements for discharging effluent inta |

Uate \77 , aln 3 Phone - 8822431990
To,
The Regional Officer
MPCB KOLHAPUR
Ref. Proposed direction No. MPCB/RO/KOP/PD/2805120003 Dated 12/05/2023
Subject: - Reply to your above referred Proposed direction.
Dear Sir, .
As a reference to the above subject hereby we are submitting our points-wise justification as follows:
Sr.No Points raised lustification
hy I
. 0L 0 & M was found very poor. We regularly operate pollution control systems 1
and maintain good housekeeping. We segregate all |
_; the slaughterhouse waste properly and dispose
scientifically. But some political vegetarian people
oppaosed slaughterhouses and frequently submit
i complaints and tried to blackmail us. We can submit |
evidence. Please guide us and promised that we will |
maintain O & M. properly and good f
l 02. We have provided 4 to 5 numbers of bypass| Sir, we have not any bypass arrangements and
i

nearby odha.

1
!
never discharge our effluent to the odha because our|
treated effluent is a good organic content fertilizer. |
And this is what we used in our own Ken farm. You
observe 4 to 5 holes in the boundary walls and you
assumed that this was the bypass arrangements. But |
these 4 to 5 holes drain the rainwater. ]
Earlier here it rained heavily and at that time

rainwater comes to our workshop, and office and
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v,

M/s. Ichalkaranji Agro Foods

48

B Slaughter House & Office

R.S So 613, Site No. 115, Shantiragar.
Near Sarthi Hotel, Thorat Chowk, ichalkarar 2y
416 115 Fax - {0230j

E-mail : ichalkaranjiagrofood@yahoc com

Ref No.

Date

TRF[2e23(0|

V) 5123

& Office

8/12, Opp. Vikramnagar Police Chowki
Shahapur Road, Ichalkaranji - 416 115
Phone - 9822431990

flooded all the premises so these holes were made.
For your ready reference enclosed a photo of the
same.

03.

The symptoms of the discharge of the
effluent were observed at the backside of

the Skin cleaning and washing activity unit.

For skin-cleaning activities, very, negligible water
is required. After cleaning we collect the effluent and
storage tank and transfer to ETP hardly 500 Itrs/day
qty. Generated. And this is treated in our existing ETP
and treated water utilized on our own farm.

04.

We have not provided ETP to the effluent
generated from the Skin cleaning and
washing activity unit and also have not sent
the same to the sister concerned unit M/s.
Gayama Enterprises. !

M/s. Gayama Enterprises. Activities we closed
already because all the material was sent to our
sister concerned unit M/s Maharashtra FOOD
PROCESSING UNIT, PHALTAN for they have a
rendering plant so all the material was sent only for |
skin collection, cleaning, and applying the sult for _
maintaining the life and sent to the vendors, Very |
negligible wastewater generated approx..500 litters.
And this treat in our existing full fledge ETP. ]

0s.

We were not disposing of the waste
material as per the consent condition
imposed on our unit.

We run the siaughterhouse as per the consent [
conditions. All the buffalo parts are valuable. There is!
nothing waste material in it and All the parts are |
recyclable for example blood, dung, skin, horns,
tallow, etc. and these are all properly segregated and'
sold to the recycler. and we get good value of the
same. ]

06.

We have failed to comply with the Slaughter

House Rules 2011.

We already maintain slaughterhouse rules 2011, I
And maintain good housekeeping. Qur unit location i
is near odha if you observed this odha comes from f
industrial textile units and so many textile effluents
come in this odha and goes to Common ETP for
treatment. If our wastewater drain in Nala helps 1o i
reduce the pollution load in odha water. also, near [
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® Slaughter House & Office
2 ‘ i R.S. So. 613, Site No. 115, Shantinagar,
i%fg i g h ik , A ; F d : Near Sarthi Hotei. Tharat Chowk. ichatkaran
oS S. icnaixaranji Agro Foods ve=s: e
! E-mail : ichalkaranijiagrofood@yahoo com

B Office
8/12, Opp. Vikramnagar Police Chowki,

‘ ‘ Shahapur Road, Ichalkaranji - 416 115,
Date  :y7) SM‘ 3 Phone - 9822431990

Ref No. 'JHFIZWAIO‘

| our unit 2 to 3 cemeteries and all the city hotels’

chicken wastages and chicken shops’ wastage are
l collected in drums and these are thrown into the
odha near our unit. We complained so many times to|
The Nagar Parishad but no action was taken. For your
ready reference, we enclose a photocopy of the
same.

We hope you will be satisfied with the above clarification and we promise that we will abide by all laws stipulate
by you. Kindly request you do not take any legal action against us. We will follow your rules & regulations.

Thanking you, Yours faithfully
For M/s ICHALKARANJI AGRO FOODS.
(Slaughter House)

(sl
Authorized signato
COR B2 rus s
CCto
1. M.5. MPCB MUMBA!I
2. 1.D.{WPC) MUMBAI

EF2AP tuis o
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ICHALKARANIJI

AGRO FOODS

5

B Reg),
Kadge Mala, Jaysingpur.
Tal, Shirol, Dist. Kohapur

To,
Health Officer

Ichalkaranji Mahanagrpalika,

Ichalkaraniji

8/12, Opp. Vikramnagar Police Chowki,
Shahapur Road, Ichalkaranjl - 416 115.
Cell. : 9822431990

Date- 02/06/2023

Sub- Reply to your notice (ST FHF-- 3.1.7.07 IR/ UERIA) received on 02-06-2023.

"espected Sir,

Point 01-

We have good condition ETP plant in our factory and we
and maintain good house keeping. we have enclosed photo cop

B e e s ettt e

~
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Point 02-

Earlier here rained heavily and at this time rzin wate
the premises so we made holes to drain flood v

o

3o O

regularly operate pollution control system
y of the same

A

we closed all the rain water drain holes. for ref. we enclosed all the photos of the same.

Scanned with

ortk
r comes to our workshop and office. floeded all

vater bui we have received guidelines from the MPCB 5%9{5‘)\
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e drain skin cleaning water to odha but this is not true, we ha_ve goc
ning water and this water treated in our own ETP plant. for skin
water is required after cleaning we collect the effluent to the storage
y 500 Itrs/day qty. and treated vater utilized in our own farm. we have

arrangements to treat our skin Clea
cleaning activities very negligible
tank and transfer to ETP hardl
enclosed photos of the same.
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' _‘x’s Gayama Enterprises activities we closed
Ncerned unit M/s Maharastra food processin

F tion is negar odha if you observed this odha com
uents comes in ¢

ChiCken » Mutton, Ve
On our factory,
action taken a

airedy because all the material was sent to our
g unit, for they have a rendering plant. Our unit
es from industrial textile units and so many textile

his odha and go to common ETP for treatment, also near our unit 2 to 3 hotels,

ntor throw their all waste material to odha near our unit because of that blame come
wg complained so many times.we compaliened many times to nager parishad but no
gainst them, for yor ref we have enclosed photos of the same.
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MAHASATTA EPAPER
Kolhapur, Sanghi, Satara, Belgawn Cdition.
Date ; 18-05-2023  Page No. - Mahasarma_3

For your ref. we have already given our explanation regarding this matter to MPCB.
we hope you will be satisfied with the above clarification and we promises that we will abide by al
laws stipulated by you. we will follow your all guideline, rules and regulation

Thanking You, Q——‘

Yours Faithfuly,
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE, KOLHAPUR.

Tel. No. (0231) 2652952, Udyog Bhavan,
2660448 B Near Collector Office,
Fax No. (0231) 2652952 sl Kolhapur - 416 003.
E-mail: m Website:http://mpcb.mah.nic.in
rokolhapur@mpcb.gov.in -
“Your Service is Our Duty”
No MPCB/RO/KOP/PD! 220 L% s00 € Date: 31} 08/2023.
To,
M/s. Ichalkaranji Agro Foods.
(Slaughter House)

R.S.No.613 Site No.115 ShantiNagar,
Near Shanti Hotel Thorat Chowk, A/p. Ichalkaraji
Tal. Hatkanangle, Dist. Kolhapur.

Sub: Proposed Directions under section 33 A of Water (Prevention &
Control of Pollution) Act, 1974, 31 A of Air (Prevention & Control of
Pollution) Act, 1981 & Hazardous Waste (M, H & T) Rules, 2008 as
amended.

Ref: 1. Complaint received from Shri. Santosh Hattikar regarding discharge

of effluent.

2. Slaughter House Rules 2011.

3. Visit of Board officials on 11.04.2023.

4. Online Proposal submitted by SRO Kolhapur

5. Proposed direction issued by this office dtd.12/05/2023

6. Verification report received to SRO Kolhapur office from
M/s.Ichalkaranji Municipal Corporation officers dtd.28/08/2023 as well
as complaint vide email through Shri. Santosh Hattikar regarding
discharge of effluent..

WHEREAS, you are operating your unit in ‘Pollution Prevention Area’ declared under
Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control of Pollution)
Act, 1981 & Hazardous Waste (Management & TM) Rules, 2008 as amended 2016.

AND WHEREAS, it is obligatory on your part to provide adequate water and air
pollution control devices and adequate health and safety & accidental precautionary measures
and to operate it round o'clock so as to prevent any sort of pollution in the surrounding area
and to achieve the standards laid down under the provisions of Environment (Protection) Act,
1986.

AND WHEREAS, M/s. ichalkaranji Municipal Corporation officers visited your unit on

24.08.2023 for investigation of the comuaint and observed non compliances., as per

verification carried by M/s.Ichaikaranji Municipal Corporation officers it is observed that
industry partly discharging generated effluent form M/s.Ichalkaranji Agro Foods & sister unit

6L
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2.
i.e M/s. Gyama industry into odha through pipeline provided backside of premises.
However, you have failed to comply the Slaughter House Rules 2011 amended thereof.

AND WHEREAS, after examining the record of your case, reports of officers of the
Board & making necessary enquiries, | am satisfied that you are causing Environmental
Pollution problems in the surrounding area and knowingly & wilfully causing grave injury to the
environment thereby violating various Environment enactments.

NOW THEREFORE, in exercise of the powers conferred on the undersigned by the
Board under section 33A of the by the Water (Prevention & Control of Pollution) Act, 1974 and
section 31A of Air (Prevention & Control of Pollution) Act, 1981 it is proposed to issue the
following directions (for avoidance of doubt, the directions include closure, prosecution,
prohibition or regulation of your activities).

in Why further legal action shall not be initiated against your unit?

You are directed to file your reply to these directions if any, within seven days from the
receipt of this notice, failing which Board shall consider issuance of appropriate legal directions
as may be deemed fit in your case, which may please be noted.

FOR AND ON BEHALF OF THE BOARD

S

(J. 8. salunkhe)
Regional Officer,
M.P.C. Board, Kolhapur
Copy submitted for information.
1).Member Secretory, M.P.C. B, Mumbai.
2). Joint Director (Air Pollution Control) Mumbai.

Copy to:
Sub-Regional Officer, M.P.C.Board, Kolhapur

- He is directed to serve the directions to the above industry and submit the compliance
Report along with clear cut remarks accordingly.

G

62



62

217 " APNENUTE = A
MAHARASHTRA POLLUTION CONTROL BOARD ===
REGIONAL OFFICE, KOLHAPUR.

Tel. No. (0231, 2652952, : ASREEEETE Udyog Bhavan’
2660448 e~ . NearCollector Office,
Fax No. (0231) 2652852 LA mer e Kolhapur - 416 003.
. T
E-mail: rokolhapur@mpcb.gov.in . Website:http://mpcb.mah.nic.in

No. MPCB/RO/KOP/BG/Encash/FTS-0003/2024  Date: 29.02.2024.

To, , :
Branch Manager , M "\-"h
Union Bank of India, :

Branch UMFB, Ichalkaraniji.

Sub : Encashment of Bank Guarantee of Rs. 250000/- (Two lacs fifty thousand) in
favour of M/s Ichalkaranji Agro Foods, S. No-613, Site No. 115, Near Sarthi
hotel thorath chowk, Ichalkaranji, Dist- Kolhapur, Maharashtra.

Ref. : 1. Consent Granted by the Board,
2. Proposal received from Sub Regional Officer Kolhapur. .
3. Public Hearing Conducted of HQ on 24.11.2023.
4. Approval received from HQ dt. 29.02.2023.

Sir,

With reference to above letter, Please find enclosed herewith original Bank Guarantee of Rs.
500000/- (Five Lacs) vide BG No. 37700IGL0003023, dtd. 01.12.2023 which is valid up to
31.12.2024 in favour of M/s Ichalkarani Agro Foods, S. No-613, Site No. 115, Near Sarthi hotel
thorath chowk, Ichalkaranji, Dist- Kolhapur, and Maharashtra.

The industry administration has failed to comply consent conditions issued to the
industry. Therefore, you are request to invoke and encash the Bank Guarantee of Rs. 250000/~
(Two lacs fifty thousand) and send the Demand Draft Rs. 250000/~ (Two lacs fifty thousand) in
favour of Regional Office, M. P. C. Board, Kolhapur Urgently. .

Thanking You. ‘
Yours faithfully,
L
{J. S. Salunkhe)
Regional Office, Kolhapur.
D. A, As above.
bmi vour fi i lease:

1. Member Secretary, M. P. C. Beard, Mumbai.

2. Joint Director (WPC), M, P. C. Board, Mumbai.

1. Sub-Regional Officer, M. P. C. Board, Kolhapur - For further necessary follow up.

2. Law Officer, M. P. C. Board, Mumbai.

3. M/s Ichalkaranji Agro Foods, S. No-613, Site No. 115, Near Sarthi hotel
thorath chowk, Ichalkaranji, Dist- Kolhapur, Maharashtra.
You are directed to take follow up of encashment of Bank Guarantee & Submit the DD of Rs.
250000/ (Two lacs fifty thosuand) to, Regional Office,M. P. C. Board Kolhapur,
Immediately as a compliance of consent / direction ofthe Board.. Further, you are hereby directed
to submit Top-up. BG of Rs. 5, 00,000/- (Five Lacs) to Regional Office, M. P. C. Board, Kolhapur for
same within 7 days.

! \ Regional Office, Kothpaur
ﬁ* inward No.:- .gg)...Date S unsmsasnscstts
‘ RS.?"‘;E.@"QQ.“ ‘"’a"ﬁzﬂf‘z—“ ) }ok

LIeian,
‘ Bank Mame N 1 r YL B
! DD./Ch. nob 24943 Dat

| p.R. No2E222Llate -

e ‘?4[1}3 2024

AT

‘-¥°""F‘,e, ignal Office,
M. Board, Roltape.
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GUARANTEE BOND

X

Union Bank of India, UMFB Ichalkaranji,

§  Bank Guarantee No: 37700IGLO003023 of Rs.5,00,000/- (Rupees five lakh rupees Only) is issued
~ on01-12-2023 and valid up to 31.12.2024.
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/

/

/
,,./ PERFORMANCE BANK GUARANTEE FOR THE EXECUTIVE ENGINEER TRA POLL
CONTROL BOARD, REGIONAL OFFICER KOLHAPUR

1) In Consideration of the regional officer Maharashtra Follution Control Board, Regional Officer Kolhapur
* having  agreed to grant M/S Ichalkaranji Agro Foods Partner- Mr Latif Mirasaheb Gaiban

(thereinafter referred to as the company / unit) time for the due compliance of consent conditions /
directions for providing adequate and satisfactory pollution control devices as suggested ! stipulated and
as required under the provisions of air (prevention and control of pellution ) Act 1974 (6 of 1974) and / or
Environment (protection) Act 1986 on production of bank Guarantee for Rs.5,00,000/- (Rupees Five Lakh
Only) we Union Bank of India (hereinafier referred to as the bank) at the request of said M/S Ichalkaranji
Agro Foods (indicate the name of the company / unit at whose request bank guarantee is being issued) do
hereby undertake to pay to the board an amount not exceeding Rs.5,00,000/- (Rupees Five Lakh Only)
against any non compliance of consent conditions/directions or damages etc caused to the environment by
reason of any breach of provisions of said acts. Notices, letter, instructions, etc by the said company / unit/
local body.

2) We Union Bank of India do hereby undertake to pay the amount due and payable under this guarantee
without any demur merely on a demand from the board that the amount claimed is due for the reason of non
fulfillment of undertaking non compliance of directions/ notices / letters / instructions / issued by the Board /
violation of provisions of the provisions of law mentioned hereinabove. Any such demand made on the bank
shall be conciusive as regards the amount due and payable by the bank under this guarantee. However our
liability under this guarantee shall be restricted to an amount not exceeding Rs.5,00,000/~ (Rupees Five
Lakh Only).

3) We undertake to pay to the board any money so demanded notwithstanding any dispute or disputes raised
by the said company / unit in any suit or proceedings pending before any court or tribunal or board against
the board relating thereto, our liability under this present being absolute and in equivocal.

4) The payment so made by us under this agreement shall be valid discharge of our liability and company / unit
shall have no claim against us in making such payment.

- §) We Union Bank of India further agree that the guarantee hare in contained shall remain in full force and
effect during the period that would be taken for the performance of the undertaking / notice / letter etc and
that it shall continue to be enforceable till all the dues of government / board under or by virtue of said
undertaking /notice / letter etc have been fully paid and it has claimed Satisfied or discharged or till
Government/Beard certified that the terms conditions of the Directions/Undertaking/Notice/Letter/Any
provisions of relevant law have been fully and properly carried out and complied by the said company /unit
and accordingly discharges this guarantee. Unless the demand or a claim under this guaranieses is made on
us in writing on or before 31.12.2024. We shall be discharged from all liability under this guarantee
thereafter.

) We Union Bank of India further agree with the Board that the Board shail have the fullest liberty without our

. 2oizent 2nd notice /letter etc or to extend time of compliance by the said company/unit from time to time or
to postpone for any time or from time fo fine any of the powers exercisable by the Board against the said
companyfunit ond {o forbear or enforce any of e terns and conditions relating to the said
underteking/notice/letter etc and we shall not be relieved from our liability by reason of any such variation. or
extension being granted to the said company/unit or by any of such matter or thing whatsoever which under
the law relating to sureties would but for this provisions have effect of so relieving us.

7) This Guarantee will not be discharged due to the change in the constitution of the Bank or the company/Unit.

8} We Union Bank of India under take not to revoke this guarantee during Its currency except with the previous
consent of the Board in writing.

9)  Notwithstanding what has been stated above our liability under this guarantee is restricted to Rs.5,00,000/-
(Rupees Five Lakh Only) our guarantee shall remain in force until 31.12.2024.

Unless a demand or claim under this guarantee is made on in writing on or before the 31.12.2024 all your
rights under the guarantes shall be forfelted and we she be released and discharged from all liabilities under
this guarantee thereafter.

10

-~

Notwithstanding anything contained herein: -

i) Our Liability under this Bank Guarantee shall not exceed Rs.5,00,000/- (Rupees five
lakhs rupees Only)

if) This guarantee shall be valid up to 31.12.2024.

i) Further a claim period of Zero months from the expiry date of the Bank Guarantee is
available to make a demand under this Bank Guarantee. We are liable to pay the
guaranteed amount or any part thereof under this Bank Guarantee only and only if you
serve upon us written c'-um or demand on or before 31.12.2024(Date of expiry PL' >
the claim period)

iv) At the end of expiry of the validity period, unless an action to enforce the claim under
this guarantee is initiated before the Court or Tribunal on or before 12 months after

. the expiry of the validity period,.all your rights under this Bank Guarantee shall stand
//21,1537 E;extinguished and we shall be relieved and discharge from all our liabilities and

/ j""\gb igations under this Bank Guarantee irrespeciive of return of original Bank
[S{ 77", Guarantee.

_Amount of BG. - Rs.5,00,000/- (Rupees five lakhs rupees Only)

Expiry date of BG: 31-12-2024.

~-Claim Period - 31-12-2024.

. i

Union Bank of India, UMFB Ichalkaranji,
Bank Guarantce No: 37700IGLOUO03023 of Rs.5,00,000/- (Rupees five lakh rupees Only) is issued on
01-12-2G23 and valid up to 31.12.2024.
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For E-confirmation of bank guarantee please write to

E-confirmation cell

Union bank of India,

4th floor , CP & MSME Department,
Central office, 239, Vidhan Bhavan Marg,
Nariman point, Mumbai-400021

E-mail :ecc@unionbankofindia.bank

Dated the 01* day of Dec 2023 for Union Bank of India, UMFB Ichalkaranji

Signature-

Credit Officer

Mr V R Patil
PA No:26811
Branch Manager

£G



MAHARASHTRA POL N CONTROL BOARD
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. Date of Visit -

SUB REGIONALA E. KOLHAPUR.
Tel. No. (0231) 2652052, 2660448 P Giyog Blavan,
Fax No. (0231) 2652952, e e Near Collector <
Email:srokolhapur @ mpeb.gov.in s Office, Kothapur.
w 416 003.
B Date: 7_,,5]01,(@02_14
VISIT REPORT
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Industny Representative Ofticer MPC Board. Kolhapur
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